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Proceedi"gs of tlu Cou"Ct1of IT., GO'II,r"or. Genera/ o/I,,(/ifl. (me,d/,a fol' I"e 
I"'pos, of mditlE lafDs and Retulalions u"del' Ille 11'000;n'(I'u t!I III, 
I"dia" Cou"cils Acts. 1861 0"tl189R (R4 & RS Viet .• c. 67, (I"tl55 (:/ 56 
V.cl., c. 1-/). .,. 

The Council met at ~he Viceregal Lodge, Simla, on Friday, the 14th August, 
1900-

PRESENT: 

His Excellency Baron Curzon of Kedleston, P.C., G.M.S.I., G.M.U., Viceroy 
and Governor General of India, Il'esidi"g. 

His Honour Sir W. Mackworth Young, K.C.S.I., Lieutenant·Governor of the 
Punjab. 

The tlon'ble Major.General Sir E. H. H. Collen, K.C.I.B., C.B. 
The Hon'ble Sir A. C. Trevor, K.C.S.I. 
The Hon'ble Mr. C. M. Rivaz, C.S.I. 
The Hon'ble Mr. T. Raleigh. 
The Hontble Kunwar Sir "amam Singh, Ahluwalia, K.C.I.B., of KapurtbalL 
The Hontble Mr. C. L. Tupper, C.S.I. 
The Hon'ble Mr. H. C. Fanshawe, C.S.I. 
The Hon'blc Nawab Muhammad Hafat Khan, C.S.I. 

QUESTION AND ANSWER. 

The Hon'ble , :UNWAR SIR HARNAM SINGH asked:- If Witb reference 
to the answer given by the Hon'blc Mr. Ibbc-tlon to the question put by 
the Hon'ble Rai Bahadur Ananda Charlu at the meeting of tho Legislative 
Council on the list of ~arch last, rega~ing the succession·duties levied on 
Native Christians under the Court·fees Act, will the Government of India 
be pleased to state whether the replies of the Local Governments and Adminis-
trations have been received, and, if they have been received, wbat action the 
Government propose'to take in the matter." 

The Hon'ble MR. RIVAZ replied:- 11 The replies of the Local Governments 
and Administrations upon the various questions referred to by the Hon'ble Mr. 
Ibbetson on the list March last have been received and are under consideration. 
The Government of India hope to be able to formulate their conclusions thereon 
at an early date." 



g46 INDIAN CENSUS; AMENDMENT OF INDIAN L1I1IITATION 
ACT, 1877. 

rM,.. Raila •• ] 
INDIAN CENSUS BILL. 

The Hon'ble MR. RIVAZ moved that the Report of the Select Committee 
on the Bill to provide for certain matters in connection with the taking of the 
Census be taken into consideration. He said :-oil The only point in this Bill 
which 1 need notice is as regards the power which i, given to Loeal Governments 
by clause 14 to direct that the whole or any part of the expe'nses which may be 
incurred in connection with the taking of the coming census in any local area may 
be charged to municipal, local or village funds, as the case may be. This pro-
vision has been criticized in lome quarters on two groWlds, first, that rural and 
village funds are for the most part too poor to bcs able to meet such expenses, and. 
secondly, that the matter is ODe which ought to be left to the option of municipal 
and other local bodies. As regards the first of these objections, I need only 
remark that the power thul given to Local Governments is a purely discretionary 
one, and win of c!>urse only be exercised when circumstances permit. As 
regards the second objection, there is every reason to hope that, in the case of 
the more important local bodies, the question of what they should contribute 
towards the cost of thecerisus will be amicably arranged by them with the Local 
Government. Still, as the census is a national undertaking, which will be of 
advantage to the whole country and all its component parts, both rural and 
urban, it is desirable to entrust Local Governments with the propoaed power, an ~ 

should the necessity arise in any case for directing a local body to make a 
proper contribution towards the cost of its cenSI1S, the Local Government may 
be trusted to exercise the power which is being given to it with discretion and 
moderation. The Select Committee have therefore propoJ;ed po alteration in 
this provision of the Bill." 

The motion was put and agreed to. 

The Hou'ble MR. RIVAZ moved that the Bitl, as amended, be passed. 

Tile motion was put and agreed to. 

INDIAN LIMITATION AMENDMENT BILL. 

The Hon'ble MR, Rlv AZ moved that the Bill further to amend the Indian 
Limitation Act, 1877, be taken into consideration. He said :-" The Bill pro-
vides, as I mentioned when introducing it, a special term of limitation-thirty 
years-in connection with suits for contesting encroachments on public roads and 
streets which have been made ovet to the care of a local body or authority. The 



AMENDMENT OF INDIAN LIMITATION ACT, 181'1; BANKERS 247 
BOOKS EVIDENCE. 

[24TH AUGUST; 1900.] [Mr. i a~  Afr. Rale':II.] 

legislation thus proposed has been necessitated by a ruling of the Madras High 

Court that the period of sixty years which is a ~e  to the Crown docs not apply 
when the custodianship of a public highway bas been ceded to a local body." 

The motion was put and agreed to. 

The Hon'ble MR. RIVAZ moved that the Bill be passed. 

Tbe motion was put and agreed to. 

BANKERS' BOOKS EVIDENCE BILL. 

The Hon'ble MR. RALEIGH moved that the Bill to amend the Law of Evi-
dence with respect to Bankers' Books be taken into consideration. He said:-
U Thi: object of the principal Act is to enable bankers to prove entries in 
their books in Courts of Justice by means of certified copies. It was dis-
covered in a case tried at Calcutta that the definition of 'company' was so 
narrow as to exclude certain banking companies carrying on business in India, 
and the object of this Bill is to widen the definition accordingly. The Bengal 
Chamber of Commerce has addressed a representation to the Government of 
India in regard to the case of agents of foreign banks, and a further representation 
on that subject only reached my hands this morning, when it was too late to 
consider it as carefully as it perhaps deserved. We were, and are still, under 
the impression that the agent of a foreign bank can obtain the benefit of the 
principal Act by a notification issued by the Local Government under section 3. 
Whether we were rio :It in that impression or not, there can be no doubt that this 
Bill, which was and is in the form suggested by the Hon'ble and learned 
AdYOCate General, does effect an improvement in the law, and, after reading as 
carefully as time would permit the second letter of the Bengal Chamber of ,-Com-
merce, I will take the responsibility of asking the Council to take this Bill into 
consideration now." 

The motion was put and agreed to. 

The Hon'bJe MR. RALEIGH moved that the Bill be passed. 

The motion was put and agreed to. 

The Council adjourned to Friday, the 5th October, 19oo. 

SIMLA, . J J. M. MACPHERSON, 
Secrelary 10 II" GtJ'IIerr.,,,,,,1 if I"dia, 

T". tl4'" A.,ud, '900• i.lrisiali'llt De/a,I",,,,'.' 




